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COUNCIL OF STATE. 
Sa~urday, 2~tk September, 1936. 

The Council met in the Council Chamber at Viceregal Lodge at Eleven or 
the Clock, the Honourable the President in the Chair. 

QUESTIONS AND ANSWERS. 
ALARM SIGNAL CHAINS IN THE RAILWAY CARRIAGES OJ' THE DIBRU-SADI:Y~ 

RAILWAY. 
127. THE HONOURABLE SRIJUT HERAMBA PROSAD BARUA: (a) II 

it a fact that the railway carriages of the Dibru-Sadiya Railway in AMam 
are not equipped with alarm signal chains 1 

(b) Is it a fact that there have been cases of dacoities near Tinsukia 
station on this Railway? 

(c) Do Government propose to direct the administration of this Rail ... , 
to provide alarm signal chains in the carriages 1 

Tn HONOURABLE Sm MAURICE BRAYSHAY: I am obtaining the 
jnformation and will lay a reply on the tabl~ of the House. 

DELAY IN DELIVERY OJ' LETTERS POSTED IN UPPER ASSAM. 
128. THE HONOURABLE .SBIJUT HERAMBA PROSAD BARUA: , (a) Is 

it a {act that letters posted in Upper Assam are delivered at Gauhati and 
Shillong on the third day 1 

(b) Is it a fact that passengers travelling from Upper Assam reach 
Gauhati and Shillong on the second day 9 

(c) Do Government propoee to direct the Postal Department to take 
necessary steps to avoid this delay in ckIliveryofposta , 

THE HONOURABLE MR. D. G. MITCHELL: Information has been called 
for and a reply will be placed on the table olthe House in due course. 
STEPS TAKEN TO RE-EIrlPLOY RETRENCHED PERSONS IN GOVERNMENT 07 INDIA. 

OFFICES. 
129. THE HONOURABLE RAl BAHADUR LALA MATHURA PRASAD 

MEHROTRA: What steps ha~ Government taken to provide for retrenohed 
personnel' 

To HoNOU~BLE MR. T. SLOAN: I assume the Honourable Mem~ 
is referring to the retrenohed clerical staff of the offioes of the Government of 
India. Retrenched persons who had any claim to re-employment in the offices 
~f the Government·Of India for which recruitment is made OIl'the result of t~e 
ministerial service examination have a.lready been provided for. ., . 

( 387 ) 
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P08'l'S RETRENCHED IN THE GOVERNMEN'l' O}t' INI)lA OFFIO:S SIN(:E 193U. 
120. THE HONOURABLE RAl BAHADUR LALA MATHURA PRASAD 

MEHROTRA: Will Government be pleased to furnish a statement {lIthe 
number of retrenchments both of permanent and temporary hands that 
were made in the offices of the Government of India and their attached offic('s 
from the beginning of the retrenchment in 1980 up till now showing the 
incumbents, their qualifications, nature of the post, grade, pay, actual 
eervice, etc. ~ . . 

THE' HONOURABLE MR. P. C.TALLENTS: InfoIJP&tion regarding t.he 
posta that came under retrenchment is being collected and will be supplied in 
due cOurse. Government are not prepared to supply information regarding 
the names, qualifications. service, etc., of the incumbent8 c.fthe posts retrenched 
as they do not consider that the value cf the information would be commen-
mratt' with the labour involved in compiling it. 

THE HONOU&ABLE MR. HOSSAIN IMAM: Will the Honourahle Member 
lay it on the table of the Houae , 

THE HONouRABU MR. P. C. TALLENTS: Yes, Sir. 

TECH~"~AL PoSTS IN THE GoVERNMBNT OF INDIA OPncE8. 

131. THE HONOURABLE RAI BAHADUR LALA MATHURA PRASAD 
MEHROTRA: Will Govemment be pleased to state. the total number of 
(i) technical and (ii) specialpo!lts requiring special knowledge that at 
present exist in all the departments of the Government of India and their 
attached offices, showing the inclIJDbents, their educational and 8pecial qualifica-
tions, grade, pay, net service and the mode of their recnritrnent % 

. . To. HONOUJWlLJC fth. T .. SLOAN: The necessary information is being 
~llected aDd will be laid on the table of the Bouse in due course. . 

PROVISION OP' LIGHTS ON ROADS LEADING TO SWEEPERS' QUARTBRS, N2W 
DELHI. 

132. THE HONOURABLE RAI BAIIADUR LA.LA MATHURA PRASAD 
MEHROTRA: . (a) Will Government be pleased to state waeiher a few quar-
ters for sweepers were built laBt. year in the jungle adjoining Talkatora 
~en atNew Delhi ? 

(b) Did the ocoupiersoftheee quarters including those of the Private 
,8eordary to the Viceroy's Presa adcireo.&,IJ many requests to theautho.rit~ 

_. repl'f'penting the inconveniences to 'Ybich they were put by the absence of 
sufficient light 1 .If 80, "'hat act jon was taken 1 
;1.' . 

. TBE HONOUlUBLE MR. RAM; CHANDRA: .·The information baa ~ 
called for and will be furnished to the House on receipt. 

'CLAsSIFICATION 01' GOVERNMEN'1 'QUARTERS ALLOTtJ!!D TO EMPT.OYEF.8 OF 1HE 
, PRIVATE BIWRETARY TO THE ViCEROY '8 PRI!I8S. 

. ,. 
133 •.. TJQI:. ,HoNQuuULE RAl BAB.D~ ~. '. ?UraU~A PRASAD 

MEBROTRA:. :(~), Will Gov~n.t.be p~ ~ st..te under what type 
tbe Private Secretary to the Vicel'0Y;'s Preas quarters may be claasifi.ed 1 



QUESTIONS AND ANSWERS. 

(b) Will Government ~be pleased .~ 8~te wh~her occupier!! of these' 
quarters approached the higher authontJe8 WIth a" VIeW to "the efJecting of 
additiOD& and, alterations to the present quarters 1 If so, why waa no action 
taken' Do Government intend to take any action 1 

TDHoNouBABLB MIt. D. G. MITCHELL: (0) I presume the Honourable 
Mem~.r's question refers to the quarters in New Delhi. Their olassification is' 
&8 follows: 

" A " type on Reading Road, " C " and" D' ~ types in BaaUngs Square, 
and" E "type near the Talkatora Park. 

(b) I am not myself aware of any such representation. But Illah additiODa 
and alteratio~ to these quarters, all were considered ,~ from time to 
time; have been carried out. The latter par1:8 of the questiQn do nota.n.e. "i" 

TBl!l HONOURABLE R.u BAHADlJR LALA MATHURA PRASAD 
MEHROT,RA : May I \mow if Government is prepared to coDSider the matter 
if representation i8 made now? 

THE HONOURABLE MR. D. G. MITCHELL: Certainly, Sir. 

BUILDING OF MORE GOVERNMENT QUARTERS NEAR TALKATORA GARDEN, NEW 
DELHI. 

134:. Tu HONOURABLE RAt BAHAJ>UR LALA MATHURA PRASAD 
MEHROTRA: (a) Will Government be pleased to state whether they 
intend to build more new quarters on the Ullside near Talkatora Garden in 
New Delhi 1 If 80, of what type, when, and whether for men serving in 
the Viceregal Lodge or for other departments 1 

(b) Will Government be pleased to state whether they have received reo 
presentations regarding the insufficiency of quarters for the peons, duftries and 
tent khalasis of the V~y'8 stafJ both at Simla and at Delhi' If 80,' were 
these representations ever C'.ol1sidered? If not, why not ! 

THE HONOURABLE MR. D. G. MITCHELL: <.> No. The question of 
building in thia area has not been considered. 

(b) No. 

GoVERNMENT QUARl'EBS A.LLOTTED TO DUF'TIUES, ETC., SERVING IN VICDBGAL 
LODGE, NEW DELHI. 

135. THE HONOURABt.E RAI BAHADUB LALA MATHURA PRAS.An 
MEHROTRA: Will Government be pleased to state whether it i" a fact 
that the peons, duftries and khalasis serving in Viceregal Lodge are aUowed, 
only a single room 1 

TBl!lHO'NOUBABLE MR. D. G. MITCHELL: No. 

S¥NIORITY IN THE PRIVATE SECRETARY TO TO VICi:ROY'S Pa:as;, 
136 THE HO'NOmU:BLE RAI BAHADUR LALAMATHURA PRASAD 

MEHROTRA: Will Q9.verpment be pleased to ~. whether seniority of 
rank is observed in the Private Secretary to the Viceroy's Press 1 

, '~' HON~~E M.t. ~. G,)dJT(tH,E~: y~ . .. : ~ ~. :;' . . . . 
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B.um OIl WJUCB" Qo~JiI'NT QUAIlTBItS ABJI AI.LOT'rBDTO BJI'PLOYJJBI!j 01' THE 
P&Iv"''I'&&OP'lABY TO 1fJDI: VlOBBOY's iPus8~ 

137. Tn. HONOURABLE lUI BAlIADUR wI. 'MA'rHURA PRASAD 
MEHROTRA: (a) Will Gdvemment be pleased to 'state 'whethetthe an(j~' 
~t of qu~ for the employees althe Private Seetetary.to -the. V~y'B 
P~ia~ by-

(i) seniority in pay, or 
(M)eem.dy in servioe, or 

(iii) seniority in preB8 rank, at 
, (tv) eeniority in status 9 

(6) WiD Govennnent be pleased to place a stateqlent on the table ahowiu,g' 
the mode of seniority, so far practically observed, in the allotment of quarters 
for tile Private Secre\arY to the Viceroy's Press employees sin~ 1 ~ till now , 

Tn HON'OU1U.BLB MR. D. G. MITCHELL: (a) The allotment of q~ 
tera is generally regulated by seniority which is determined 'by pay. 

(b) I regret that I am unable to understand what the HOMurab1e Member 
means by .. mode of seniority". 

GRANT 01' MlmICAL CERTII'ICATES TO GOVERNMENT SERVANTS. 

IS8. Tn HO!lOUBABLB RAI BAHADUR!.ALA. MATHURA PRASAD 
llEHROTRA: Will Government be pleased to state whether theygenera1ly 
do not recognise medical certificates produced by Govemmfnt aenantB unleM 
they are granted either by a civil surgeon, or an assistant surgeon, or Ito sub-
assistant surgeon 1 Are exceptions made where certmcateafrom Bueh offioere 
are not easily obtainable 1 

If the reply to the mst part is in the affirmative and the reply to' the 
eeoond part is in the negative will Government be pleased to state the reason& 
(or enforcing such orders even at out of way plaees t 

To HONOURABLIl MR. RAM. CHANDRA : A non-gar.etted Government 
servant in superior service applying for leave on medical certifieate is required 
to produce a certificate signed by a registered medical practitioner. The autho-
rity competent to sanction the leave may, at its discretion, secure a secon4 
medical opinion. In the case of a non-gazetted Government serv'lmt in 'in-
ferior service, the authority competent to grant the leave may accept such 
certificate as it may deem sufficient. Govemment have no reason to think 
that t~ese rules have proved harsh in their operation. 

THE HONOUlU.BLB RAJ BA.HADUR !..ALA MATHURA PRASiAD 
IlEHROTRA: May I know if Government is prepared to accept oertmoatM 
tiom doctors that I havementioneci if the person concerned is living in some 
far-off places , 

Tn HONO'01WILE MR. RAM CHANDRA : That is apoini for the con-
IJideration of~he autkority .competeat to sauotion the leave. ' . 

. . l~.cOON1TIoW OJ' MBDIOAL C~~O~TlI8; . ..' . . . 
139. TIm HONOUJWILE RAl BAJW)UB LAU MATlIUlU. PRASAD 

MEBROTRA: (a) WiD GovetnJnent be pleased to statewbef.her. jD. verJ 



QUESTIONS A.ND .lNBWI:II8. 

lrWly cues. tIley deoliDet.o reeogniee 8uoa medioal certiticaie8 aa &l'IEl prod.-ued 
either frona-:' '.' .' . .' . 

.' (')priV&te· practitioners (allopathic). whether. regist.eral or un-
regietered ;'and ' . 

(Ii) bakilns, or vaim.,· or homeopathic doctors.· whether l'tcogailed .0; 
unrecognised 1 . . 

(b) If the reply is in the aftirmative; will Go\fernment be pleued to state 
whet;her they oontlemplate changing their praotiee, in thi,s r88p~ 1 If not., 
why not? 

To HONotJ'JUBLB MR. RAM CHANDRA: (a) and (b). I would invite 
~e Honourable Kember's attention to the reply I have just giVeD to his que. 
ti.on No. ,138. Government are unable to accept cerliifioates .~. practitiontm. 
over whom ,there is no official system. of control or registration.: " 

THE HONOURABLE MR. HOSsAIN IMAM: May I ask if"Govemment win 
accept certificates from people who pass out of Govemment Unani and AyU.:iJ-
vedic schools 1 

THE HONOURABLE MR. RAM CHANDRA: There is no official recogni-
tion of such practitioners. . 

THE HONOURABLE R.AI BAHADUB LAu JAGDISH PRASAI)': 
There is in the United Provinces at least. . 

THE HONOURABLE MR, RAM CHANDRA: That is a matter for the Local 
Govemment. We are concerned with centrally administered areas. , 

THE HONOURABLE RAJ BA.IW>UR LALAMATHURA PRASAD 
MEHROTRA : Will the Government of India also be prepared to do so t ' 

THE HONOURABLE MR. RAM CHANDE,A: The question had better be 
raised first in the Local ~gi8Iature. 

THE HONOURABLE RAJ BAHAPUR LALA. MATHURA P~ASAD 
MEHROTRA: I am asking from my H«;lnourable friend that if the~oo~ 
Government is prepared to accept oertificates- . 

To HO;JfOURABLB' THE PRESIDENT: Order, order. It is a hypoth~tiOJJ. 
question i Idi.Uow it. 
TERMINUS 'OR TRAINS RUNNING ON THlt BENARBS"Ai.LAHA.BAD BRANdIr. 

BENGAL AND NORTH-WESTERN RAILWAY. . 
140. THE HONOURABI.E RAI BAllADUB LA~A MA'fHURA PR~ 

JlEHROTRA: (a) Will Govemment be pleased to "tate whether ·the rQ.ll.~DtI 
of trains on the Benares-Alla.habad branch line of the Beng"l and. NortlJ." 
Westem Railway terminates at the Allahabad City Station 1 

(b) If the reply is in the affirmative will Goyernment be pleased. m *!* 
whether they have considered running trains up to the Allahabad Ma .. 
Station (East Indian Railway) 1 

THE HONOUL\:$LE SIR MAURICE BRAYSHAY: (a) Yes. , 
(b) Ye8, in 19M and 1935. The capital expenditure required wouJd. be 

~ry heavy and the returil on.itinadequMe. .." 
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Tuouu Omnacmoor W1'1'B TBB L.s':r INDIAN B..m.WAr·lI'O& 'BIB BJUf~'" 
ALWR48l,D BUNCH, BENGAL AND NORTH-WBBTBRN RAILWA .... 

14:1. To HONoma.ui.JI R.u.' BA1W>UB LALA. MATHURA PRASAD 
MEHROTRA: Will Government be pleased to &tate whether. they have 
GOD&idued giving tlle.,~.Allahabad bmnch liDe, & through,coQllection 
with the East Indian Railway 1 

To HOJJot1U.'BLIlSm MAURICE BRAYSHAY: Yea. 
P'BBcENTAGa OW' ANGLO-hmlAN8, Humos AND MUJlJ.lOU.DAN8 ON TO 

BENGAL AND NORTH-WESTERN RAILWAY. 

14:2. TBB HONOUlU.BLJ: RAl BABADUB L.u.A MATHURA PRASAD 
MBHROTRA: Will Government be pleued to state tile percentage of 
Hindus, Muhammadans and Anglo-Indiana respectively existing at present ill 
the Bengal and North-Western Railway both in the office proper; and on 
the line, wgether with the strength of high officials of each particular .com-
munity 1 . 

THE BONOUBAJILE SIR MAURICE BRAYSHAY: Government rept 
tllat they are unable to Bupplement, with further detailed figures, t,he infor-
Jraticn in r~ard to communal representation in railway services which is 
c(lntain{d in the Annual Report by the Ra.ilway BoaM on Indian RailwaYB, 
(Ories of which are in the Library of t,he House. . 

CABINET SECRETARY. 

14:3. TIm HONOUBABU RAI BAHADUR LA.u MATHURA PRASAD 
lrIEHROTRA: (a) Will Government be pleaa~ to state whether they have 
placed Mr. E. C. Mieville, PriVate Secretary to His Excellency the Viceroy, on 
deputation in London to study the working of the Cahinet Secretariat t 

(b) If the reply is in the affirmative will Government be pleased to state 
the cost of his deputation and t.he reasons for his deputation ? 

THE HONOUBABLE MIt. T. SWAN: With your permission, Sir, I shall 
answer questions Nos. 143, 144 and 145 together. 

GOVf,rnmfnt have felt that the procedure under which the businesa of the 
Government of Indiaia at present t~ can be improved' and . made more 
suited to existing and future conditions hy the appointment of an officer whose 
duty will be to co~Jdinate the w.or.k that comes before th~Government 80S. 4' 
whole and to make and maintain a record of the discusSions aDd decisions in 
~unciJ. For the present it is posaible to' combine the work of such an 
OffiCer . with that of the Private Secretary 110 His ExeeJlency the GoVernor 
General and, with the permission of Hia ExceUency, it' has been decided tIi&t 
the work should be entrusted to Mr. E,'C, Mieville, the present PrivateSeere-
tary. It was for thia reason tbatMr. MieviUe was deputed to study the 
wwk.iD@' of the CabiJJet Secretaliat, in England. It is not possible to ,say at 
'preeent when. whole-time appointment of Secretary to the Council will b.e 
created, but there is no intention of reserving su~h an appoUItment, for mem-
bers of the Ind,ian .Civil Service. Tpe main. qua~ifications will he an intimate 
knowledge of the systemof'COuncll and Cabinot Government and a per· 
I~ity whieh 'willlDllke for the8JDOOth working,of the new procedure; The 
extra cost of Mr. Mieville's deput&\1iQn ,waa- Rti .. 2,618. ". • ' ( 



QUESTIONS' ANi> ANswERS 

Tm:'HoNOURABLE:MB. P. N.SAPRU: I~ itptopOseti to eoontinue this 
oOODlJ;Jiaation of Cabinet Secrefm'y and the Private Secretary even after Federa-
tion comes into being j " 

THE HONotJRABLP.: MR. T. SLOAN: The Honourable Member is looking 
rather far ahead. The present intention is that when Federation <lOme'8 into 
being the Federal Government will be enahled to re~ew the whole position. 

THE HONOURABLE RAY' BAHAllUR tALA MATHURA PRASAD 
MEHROTRA: May I know if Government will be prepared 'to consider the 
cases of the Secretary of the Council of State and the Assemhly for this post ~ 

THE HONOURABLE THE PRESIDENT: Order, o~er. It is no conoerIJ. 
of t.he Government of India. 

THE HONOURABLE MR. HOSSAIN IMAM: May I uk from what da~ 
this system of Cabinet Secretary to the Governor General will be inaugurated' 

THE HONOURABLE MR. T. SLOAN: I amafraid I canaot answer that at 
present. . 

THE HONOURABJ.F. MR. HOSSAIN IMAM: It has not 'been started yet' 
THE HONOURABLE MR. T. SLOAN: No. 

CABINET SEORETARY. 
14:4. THE HONOURABLE RAI BAHADUB LALA MATHURA PRASAD 

MEHROTRA: (a) Will Government be pleased to state whether they intend 
to create a new post of Cabinet Secretary 1 If 80, when, and why' 

(b) Will Government he pleased to give their reasons for Dot placing a suit;.. 
able Indian on d~putation in Londou to study the work of tho Cabinet 
Secreta:riat 1 

(&.e reply to question No. 148.) 

CABINET SECRETARY. 

145. THE HONOURABLE RAI BAH.A.DUR'W.LA MATHURA PRASAD 
MEHROTRA: (a) Will Government be pleaaedto state whether they 
consldered the eligibility of a suitable Indian for the new post under 
consideration before placing Mr. MieviIle on deputation in London! If not. 
wh~' not? . ., 

(b) Will Govemment,be pleas:ed: to. ~te w.~th6r they are contem.pla~ 
the fillil,lg of this post hy ~n IndIan Ginl ServICe officeror by a non-Indian 
ch:i1 Ser,vice offIcer? , 
.' (0); If the recruitm.entof an Indian Civil Service candidate is. \lII.der 

'· .. templati~n will Goverwnentbe pleased to state the reasons.for their not 
. recruiting anon-IlLdian Civil Servioe c&ndidate 1. 

, (d) Will Goverllment· be pleased to 'state the general and pa.rtic~ 
. qualifiMtions. which a candidate" for selection for' the post of CablDeti 
Secretary should p088eB8 ? 

(Stt.~ieply· to qne8tion No.:143.) 
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CODt;B'l' 8&cu'l'ABY 4lID lbImwITIOlNT OJ' BIB Om~ BTAJ'I'. 
·146. TIn: HOIroUllABLB RA.I BABADUR LALA: MATHURA PRASAD 

MEHROTRA: Will Government be pleased to state: 
(a) The approximate date of opeujng the Cabinet 0fIice' 
(6) The number of superintendents, auistanta, clerks, steaographere and 

typista to be take. for that offi<W!l 1 
(c) '!'heir respective emoluments and grades 1 
(d) The mode of recruitment t 
(,) The functiona of this oftice' &D.d 
(f) Whether this office will have any close connection with the present 

Office of the Private Secretary to the Viceroy 1 
THB HONOURABLE MR. T. SLOAN: With your permission, Sir, I shall 

answer questions Nos. 146 to 150 together. 
As I have just stated in reply to the Honourable Member's three previous 

questions Government intend for the present to combine the duties of Secre-
tary to the Council with those of Private Secretary to His Excellency the 
Govemor General. It is, therefore, premature to consider when a separate 
oJIice will be created, what the staff of such an office will be, and how the sta! 
will be recruited. Applications for appointmeBt in the Office of Secretary to 
the Council have been received, but none has been considered and no ~mder
taking has been given to any applicant. Other points in the Honourable 
Kember'. questions do not therefore arise. 

CABDmT SBCBETARY AND RBCRUlTJIBNT OJ' HIS OPJ'ICB STAFI'. 

14:7. TID HoNOURAllLE RAI BAHADUB Lu.A MA'fHURA PRASAD 
MEHROTRA: (a) Will Government be pleased to state whether applica-
tions are being daily received by the Offi('e of the Private Secretary to 
the Viceroy for the Cabinet Office whose creation is yet under contemplation 1 

(6) If the reply is in the affinnative will Government be pleased to state : 
(,) The number of applications so far received through any Government 

oftiOfi and from outaide ! and 
(ii) The names of the applicants with their educational quaillicationa, 

office experience and techIUcal experience, if any? 
(Bee reply to question No. 146.) 

CABID'l 8BOBBTARY AIm RBcatJI'I'JmNT OJ' HIB OJ'lI'ICB Sun. 
148. TIm HOiWUBABLE RAl BAHADUR LALA MATHURA PRASAD 

MEHROTRA 1 (a) Will Government be pleased to state whether the OtIicie 
of !the Private Secretary to the Vi(l{'roy has already promised the heads of 
tile depe.rtmenta of the Government of India to provide· retrenched 'pel-
IOnneI therefrom &8 far &8 poasibJe with posta in . the Cabinet Office , 

. (b) If the reply is in tlle aftinnative will GOV8I'DIn8Dt be pleased ~ state 
wJaat prooedure the Offiee,of the Private Secretary to the Viceroy intenda to 
adopt! 

(&. reply to quatioD No. 146.) 



QUESTIONS ·.ANDAN8wmut. 

CABINET SJ:cRBTABY AND RECMUlTKBNT OJ' HIS ·OFJ'ICB SUFI'., 

149'. To 1l0NOUBABLB' RAt BAILtDUB LALA MATHURA PRASAD 
ME~OTRA: (a) Is it a fa.et that the Office of the PriV'&te Secretary w 
the VIceroy has akeadybeen tequested to make a choice ohuch candidates as 
served or are serving in the Viceroy's Bihar and Quetta Earthquake Relief 
Funds, respectively '( 

(6) If the reply is in the affirmative will Government be pleased to state 
whether they intend to recruit experienced hands from the offices of the 
Gove~ment of India ? 

(See reply to question No. 146.) 

CABINET SECRETARY AND Rl!:CRUITlIDI:NT OF HIS OFFICE STAJIlI'. 

150. THE HONOURABLE RAI BAHADUB LALA MATHURA PRASAD 
MEHROTRA: Will Government be pleued to sta~ whether recrlJ,itJllent of 
all candidates for the Cabinet Office will be made through the Public senj{'~ 
Commission or also from the departments,; ofthe Goveinment of India and 
from Local Governments 1 

(See reply to question No. 146.) 

APPOINTMENT OF INDIANS AS STENOGRAPHERS TO HIS EXCELLIlNCY THE 
VICEROY, HIs EXCELLENCY THE COMMANDER-IN-CHID AND .GoVEBNOBS 
OF PROVINCES. 

151. THE HoNOURABLE RAI BARA:DUB LALA MATHURA PRASAD 
MEHROTRA: (a) Will Gov.etnment be.pleased to state whether Indians are 
eligible for the post of· stenographer to the Viceroy, or to a Provincial 
Governor, or to the Commander-ill-Chief in India 1 

(6) If the reply is in the affirmative will Government be pleased to state 
the reasons of non-appointment of Indian stenographers to such persons for 
a long time 1 

THE HONOUBABLE MR. T. SLOAN: (a) There is no bar to the appoint-
ment of Indians as stenographers to Their Excellencies the Viceroy and the 
Commander-in-Chief. The appointment of stenographers to the Provincial 
Governors is not the concern of the Governor General in Council. 

(6) The appointment of stenographers to His Excellency the Viceroy is 
entirely in His Excellency's personal discretion. An Indian is at present 
employed as a stenographer to His Excellency the Commander-in-Chief. 

THE HONOURABLE R.u BA.IW>UB LALA. MATHURA PRASAD 
MEHROTRA: May I know if any Indian has been appointed as stenographer 
to His Excellency the Viceroy 1 

To HONOURABLE MR. T. SLOAN: Not so far as I am aware. 

TBBMINAL, Pn.OBIM AND MUNICIPAL TAXES 8EALISED BY THE EAsT INDIAN 
RAILWAY. 

152. THE HONOURABLE MR. HOSSAIN IMAM: Will Government 
kindly state the following facts about terminal, pilgrim and municipal taxes 
",,,,Used by the East Indian Railway: 

(el) The laws under which the railway clllecta , 
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(b) Th. amount tollected foreaoh of· t:J.eilUowing places in- 1933-34, 
Howrah,. Gaya, ; ,BeUre8 (includitts Kashi),.Allahl'bad(Prayag).· Jl'yabad 
(.A.jodhya), BiJ1~al,;Hardwar andiRilhikesh.¥;' : 

(c) The. amount debited from each, p)a()e 'by the railway as coUecticiil 
charge in 1933-34 t ; " 

(d) The authorities at each of t,he places i~ question who get this money? 
(lI) The Acts a~d Rules under whiCh eaqh of the disbursing anthoritiee 

are constituted?' , 
(f) The specific genmal rules as to the objoota on which disbursement 

ciln be made from tJlese funds? and 
(g) The auditing authority from the Government of -India for these 

funds? 
Tn HONOUBABLE Sm MAURIcE BRAYSRA Y: (a) The taxes are 001-

lected under notifications or instrUctions iBsued by the Local Govemmentl 
Concerned. . 

(b), (e), (d) and (e). I place on the table of the House a statement furnish-
ing the information required. 

(f) The proceeds of a pilgrim tax are expended on arrangements for the 
health and comfort of the pilgrims and the improvement of Jl8nitary and other 
conditions attending the pilgrimage. The income from terminal tax on goodI 
forma part of the general revenues of the local body concerned. 

(g) The funds are not under the control afthe Government of India. 
THE HONOURABLE MR. HOSSAIN IMAM: May I request the Honourable 

Member to lay, at least the numbers and dates of the notifications referred to 
in (a), on the table of the House next time we ineet? 

THE HONOURABLE SIB MAURICE BRAYSHAY: Certainly . 

......... _--
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CJ.()8'UQ OF A SALT DBPOT IN T" ENln>RE Omcu, MADBAB PaESIDJ:NCY. 

IM~' THE 'HONot71UB~ DIwAN BAHADUR G. NARAYAN.A8WAMI 
CHETTY: Will Government bepleaaed to $tate: 

(i> Is it a fact that the Central Board of Revenue has pused orders for 
the clO81U'e of a Q1Onopoly faotory in the Ennate Circle of the Madras 
Presidency ! 

(ii) lf the answer is in the affirmative, have they considered the question 
of granting compenaation to the pr~nt licensee ? 

(iu) If compensation is grq.ted will the Dittanl. prescribed for produc-
tion before the year 1925 be taken into account ? and 

(iv) Do they propose to arrange for facilities.to be rendered for the 
storage of maQufactured salt, etc., in respeot of licensees who wish to work 
under the' excise system t 

To HONOURABI.B MR. P. C. TALLENTS: (i) and (ii). Yes. 

(iii) The existing licensees will be granted full compensation in accord" 
anee with the. provisions of section 18 of the Madras Salt Act, that is on the 
basis of average quantity of salt stored annually during the five preceding 
years. 

(iv) It haa been decided to maintain the existing salt depot for the COI)-
venience of those lioe~ who take modified exeile licenses. They will be 
allowed the flee use of the depot for storage of their salt for a period of two 
years by which time they are expected to provide their 'own platforms at the 
factories for this purpose. 

DEeLINE IN IMPOBTS OF FomnON 8.u.T nrro CALCUTTA. 

1M. THE HONOURABLE DIwAN BAHA.1>UR G. NARAYANASWAMI 
CHETTY: (a) Has there been a steady decline in recent years in the import 
of foreign salt at Calcutta 1·' 

(b) If 80, have Government considered the advisability of ~ppointing 
experts to introduce DlOdern methods in the manufacture of salt, with a view 
to augment the production in Madras and other partA! of India and to 
cater for the needs of Calcutta 1 

TIlB HONOURABLE MR. P. C. TALLENTS: (a) Yes. 
(b) The Government of India have DO such proposal under their considera-

tion. 

CoNFIRMATION OF TBKPOBABY CLuxs IN GOVERNMlI:NT OJ' INDIA Orll'ICES, ETC. 

155. THE HONOURABLE MR. V. V. KALIKAR: (a) Is it a fact 
that (i) in many departments of the Government of India and their attached 
offices, and (ii) in many departments, . Ullder Local· Governments, temporary 
candidates, with four or more years approved combined service, in either a 
temponuy or Semi-permanent pclfIt, are made pC'rinanent by making suoh 
temporary or eemi-permaneftt poet a permanent one 4 . • 



QUESTIONS Alm ~. 

(")It the reply.is in ~e aftirmative will Government be pleased to state 
the re880DB for semng notices upon temporary or officiating eandidates ? 

(0) Will Government be pleased to lay on the table a~tateDl6nt showing 
the number of such temporary and sew-permanent posts that were made 
permanent, th& rea~tive departmenta'eoaoerned, the incumbents eftected, 
their amount of service and the dates of and reasons for the action taken' 

THE HONOURABLE MR. T. SLOAN: (0) Government have no such 
information. 

(b) Notices have been served on the unqualified t~mporary clerks working 
in the Government of India oftices which recruit through the Public Service 
CeIDtD.iuion .. it baa been decided to fill all temporary vaoanoies of thzee 
months duration or more by candidates who have paaed the OomriliMion~1 
examination. 

(c) Government are not aware that any such case.has occurred .. 
THE HONOURABLE MR. HOSSAIN IMAM,· Will Government take 

oommunal representation into consideration in making these temporary 
appointments ? 

THE HmmUB.ABLE MR. T. SLOAN: The question does Dot arise out of 
this question, Sir. 
REA80Nf:I WHY GOVERNlIEN'r OJ' INDIA OFFICES GIVE PREFERENOE TO PASSED 

CANDIDATES OVER nlRSONS RETltENCHED DURING 1930-31. 
156. THE HONOURABLE MR. V. V. KALIKAR: (a) Will Government he 

pleased to state whether a circular was iilsued by the Honie Department 
suggesting that preference over Public Servioe OonuniSsion p88B6d candidates 
loould be given to ca.ndidates for re-employment who were . candidates 
recruited direct from another departmt.\nt but retrenehed during thtl 
retrenchment period of 1~30-31 1 

(b) If the reply is in the affirm.ative, will Government be pleased to state 
their reasons for giving preference to Public Service CoDlDliasion passed 
oa.ndidates 1 

THE HONOURABLE MR. T. SLOAN: (a) The orders were that as far as 
possible permanent members of the clerical staff who were being retrenched 
and were considered suitable for re-employment should be absorbed in other 
departments of the Government of India and attached offices, either by re-
placing men then employed temporarily in permanent vacancies, or by re-
engagement as vacancies became available. 

(b) All persons who were entitled to re-employment under these orders 
have already been provided for. 
CONTINUOUS TEMpORARY SERVICE IN GOVERNMENT OF INDIA OFFICES TO COUNT 

J'OR PENSION. 

157 THE HONOURABLE MR. V. V. KALIKAR: (a) Is it a tact that the 
l'inan.ce 'DepartGlent sent a c~ to all departments ~. the (]overnment ()f 
India to the etrect that aU continuous temporary BefVlce rendered by young 
men should be counted as service for pension' . If 80, how many ~en have 
been gi .. the benefit of the oircular and ..r1Ly have all oonceined 'not . been 
8iven t'he 'ben. thereof' 
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(6) .I, it a fact ~, whentbe ~vi~nof the Civil Service' RergulatiOD 
took place ,and ~ FuDdamental Rules were being framed, the Audi_ 
General expressed the opinion that alJ temporary st'rvioe rendered to Govern-
ment should be treated '&a'service countable for pension 1 

TIm HONOURABJ,.Elb. P. C. TALLENTS: (a)' No 8udlordershavebee.o 
issued, by the Finance Department. 

(b) No. 

EXEXPTlONS GRANTED TO UNQUALlJ'lED liEN IN GOVERNJIIE!iT OJ' INDIA OPFICES. 
. .' , 

168. To HONOmL4BLJ11 10. V.V. KALIKAR:, (G) Will Government be 
pleased to state the circumstances under which exemptions are gnmtAld io 
un.qualifi.ed men working in the Government of India offices aDd attached 
offices for purposes of permanent appointments? 

(b) Will Government be pleased to state the number of such exemptions 
(showing the pereOns' aftected, their qualifications, experience, date and mode of 
recruitment, nature of the post, pay, grade and amount of service 
rendered)-

(i> granted by the Public Service CommiSllioD from 1928-1934 to 
unqualified men whether temporary or permanent for ordinary 
poets, technical posta and general posta requiring special technical 
knowle4ge, rf8pectively, with the reasons for granting such 
~emptions; and . 

lii) nd-used by the Public Service Commission ,during that period 
with reaBODa for the refusal ! 

TaE HONOUBABLE MIt. T. SLOAN: With your permission, Sir, I IhalJ 
answer questions No.. 158 and HIO to~etller. 

(a) of questiOft No. 158.-Exemptions from the ministerial service exami-
nation may be granted in exceptional cases to persons who have acquitted 
themselves satisfactorily in examinations of a higher or equivalent standard 
Or have acquired great experience 'Of Government service outside the minia-
terialline. In addition persons with special or technical qualifications can be 
appointed without passing the ministerial service examination to a post which 
has been l'emoved from the ordinary cadre on the ~ound that it requires such 
qualifications. 

(b) of queBtiom N08. 1.58' and 1fJO.-Thc collection of the detailed 
information required by the Honourable Member would involve an amount 
of time and labour quite incommensurate with tIle rCflult. 

AUTHORITY DECIDING CASEI:! OF ExEMPl'ION FOR DlPLOYKDT IN GOVERN: 
MDT OY INDIA OFJ'lCES. 

159. Tu HONOURABLE MR. V. V. KALIKAR: (tJ) Will Government be 
pleased' to su.te -, whether exemptions are granted or _ refused 8xclusive~y 
at the diacretion of the Comtnission, Or upontbe facts and 6gu:res furnished 
by the head of the depaJ1iment ! 

"(b) 'W~ QQv~ment' ~ ~a~ tp stJIte: wh"~ the, ~~i~J) 
is the final authority for deciding questions of,e;pm~ .Ol'"wheth~ 



QUESTIONS ~ U8WlIl.a8 •. (()1 

reference is .&ISO mac.l,e to the Hom~D~parlme,nt. either,. by ,t.be., Comm~ion 
or by the department conce.rned 1 . 

To HONOUJMBLE MR. T. SWAN: (G) and (b); Applications for 
exemption are now dealt within the Home Department, who consult the 
Public Service Commiaaion in doubtful ca8eS. 
REFUSAL 011' EXJt:IlFnoN8 're llNQuAI,rrIED M~N IN. GoVERNMllN1" .0]1' .INDIA 

OPPH.·E~. 

160. THE HONOI)RABLE MR. V. V. KALIKAR; Will Government be 
pleased to state whether the cases of hands who were refused exemptions 
were subsequently referred to the Home Depart~ent? Ifnot, why not, and 
who were the pel'8Oll8 to whom exem.ptions weft refased 1 

(&6 reply to question No. 158.) 
TaANl!JPER 011' Td WORK OF POSTING TO MINISTERIAL SERVICE PROM THE 

PUBLIC SERVICE CoMMISSION TOTRE HOME DEPARTMENT. 
" 161. THE HONOURABLE MR. V. V. KALIKAR: Will Government be 

pleased to state whether the Home Department has· recently taken over 
the business of posting, appoint-ing and granting exemptions, etc., from the 
Public Service C-oromission 1 

THE HONOURABLE MR. T. SLOAN; This work has been taken over by 
the Home Department. 

SHORT NOTICE QUESTION AND ANSWER. 
TRANSAOTION OF OFFICIAL BUSINESS ON A NON-OFFICIAL BuBINESS DAY. 

162. THB HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
(0) Ie it a faot that under the Government of India Act, 1919, the days for 
the transaction of non-official bua:ines& are fixed by the Governor General and 
not by the Governor General in Council? If 80, will Government be pleased 
to state under what section of the Government of India Act the Governor 
General in Council can bring official business on a day fixed for non-official 
business which is the prerogative of the Governor General 1 

(b) Will Government be. pleased to state the sections of the Government 
of India Act which empower the Governor General in Council or the Indian 
Legislature to infringe the prerogatives of the Governor General vested in him 
by the Government of India .Aot ~ 

(0) Will Government be pleased to state whether the Governor General 
in Councilor any other authority has any power to bring official business on 
a day allotted for non-official business by the Governor General without the 
previous consent of the Governor General ? 

(d) If there is no such power given to the Governor General in Council, 
will Government be pleased to state U1lder what authority th~y brought the 
Criminal Law Amendment Bill on the 26th September for dISposal by the 
Ooune.il of State and whether the Governor General's previous consent was 
obtained for taking this, unusual step? If not; why not? 

Tim HONOURAB~E MR. D." G. MlTCijELL : (~)" and (b). DaYB for noli.-
offioial bUsilieas are allotted by the Governor General under rule 6 oftha Iadian 
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Legislative RulM. If the Honomable Member will refer to that me he will 
find that, while the transaction of buainess other than Govemment businesi 
ia prohibited. op an offiaial,day eJr(lept with the consent of the Governor General 
ia Cow.fM.lil, the provision made for nOD-official days ia merely that DOn-otIioial 
busine88 shall have precedence.N. cIxlJent by theGovemor General _by: 
any other authority is required to the transaction of Government business 
on a non-official day after the termination of the non-official business set down 
for that day. 

(0) 1)oes not arise. 

(d) GoVernment did not "~g the Criminal La.w ~endment B~ll Qn 
the 26th September for disposal" in the words of the' Honourable Member. 
The Bill was proceeded with on that day in acoordanoe with a request made 
on behalf of the Party to which the Honourable Member beloJl88, with the 
tacit but obvious concurrence of all Honourable Members present and with 
the consent of the Honourable the President under Standing Order 7 to the 
transaction of an item of businees not included in the list of business for the 
day. No question of obtaining the Governor General's consent arose. 

THE HONOURABLE MR. JAGADISH CHANDRA B~"ERJEE: The 
Party did not consult me when they came to an agreement on this, Sir. 

THE HONOURABLE THE PRESIDENT: This Council has nothing what-
ever to do with your Party consulting you. 

THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: Will 
this sort of ~ure be made a precedent of this House! " 

THE HONOUBABLJD THE PRESIDENT: No queation of precedent baa 
arisen at present. I do not see what you mean by tha.t, I do not under-
atand you at all. 

(The Honourable Rai Bahadur Lala Ram Saran Das then stood up.) 

THE HONOU1W!Li: THB PRESIDENT: It is not very usual to allow a 
ltatement to be made on such an oocasion &8 this, but as this question is of 
vital importance and &8 tlle HoDourable the Leader of the House has given 
his reply, I thin,k that in faimess to you I should allow you to make a state-
ment, in view especially of the remarks which have fallen from the HonoUl'-
&Qle M.r. Banerjee, 

THB HONOURABLE RAI BABADUR LALA RAM SARAN DAS: Thank 
you, Sir. 

ID order to meet the convenience of the Hindu Members who objected 
to working on Friday which was a Hindu holiday, our Depllty Leader, after 
Consultation with Members of the Party preaM}nS ..m the Leader of the &use, 
suggested that the Criminal Law Amenchneu.t Bill misht be, tMen llpthat 
day after the non-ofticial agenda was over. Xou,Sir, v~ kiudly aooeded to 
this request. In fairness to you and. th~ Jlono~hle the ~er of tAe Hquse I 
flel' tAlat we mut IfhOalder the !WpoUaibllity fm: what has 000. &Ad .. .. ,'" 
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, Ud··~ 1 ...... with ~permilSion, like to ~ Qut~ .~t 
~.l woaW :a.n fiDe had. 1 boenpreient. at ~ time qf·tbe t1Jjrd ree.diDI: 
My .abIebee .... clue to the fact that I and IIOIDe other Memben-

Tn HONOURABLE RAJA GHAZANI'A"R ALI K.IIAN: 18 this relevant 
to this short notiCe question, Sir l' 

THE . HoNOURABLE THE PRESIDENT: I entirely agree with the 
HonoUlableRaja Ghamnfar Ali Kban. 'If you wiah to ofter a personal ex'!' 
pla~ticm r~ng your absenCe, .YQu ~ do 80,' but I c&n.not 1!<11Qw you at. 
this stage to make observations on a Bill which has ~y been paued by 
this Council. 

THE HONOURABLE H.Al BAHADUB LALA RAM SARAN DAS: .Sir, it is a 
• p8rsoul expJ.an.a.tion, 8Ild as·the·Honourable Mr. BaDerjee bas made a o6rta.iD. 

MliItement,' I thought that .. hat 1m wanted to Say that day ought to be_ 
today. That wm cte&r our position. .I 

THE HoJfouWu THE PRESIDENT: You can say &D.ythmg "~ 
reference to the Honourable Mr. Banerjee's statement, but not on the Bill 
itself. 

THE HONOUB.ABLE RAI B.4.IU.DUB!.ALA RAM SARAN DAS : My absence 
was due to tbefact that I and some other Membe1'8~that is a 
personal explanation-were trying to get into touch with the absentee 
members of our Party, and in particular with the Honourable Mr. Banerjee .. 
on the t.elephone so that they might be present for the division which ~ 
hl10Ci intended to call. AB we. had no option but to vote against the. 
measure, we decided not to prolong the discussion 88 it would hl\ve 8&rved: 
no useful purpose but only wasted the time of the Oouncil, we well knew' 
what tbe result would be. We have, Sir, oftered this eXplanation beoau8e 1Jae 
~onourable Mr. BaMl'jee happens to be a member of our Party and he iMmt 
in his question without consulting the Party. 

THE HoNOUaA..BJ,.E RAJA GHAZANFAR ALI KHAN; Is he still a 
Member of your Party ? . 

STATEMENTS LAID ON THE TABLE. 
QUANTITY OF SILVER 1'1.1RCHASED SINCE 1915. 

THE HoNOUllABJ.E MR. P.· C. TALLENTS (FinaIlOO SecretalY) Sir, ~ 
la;-OQ. .~ .table a atateJneub 'QQD~. infor~tion .promised in reply ~ 
question No. 120. asked by the HonoutaWe Mr. Shantldas ,.A,skuran 011 .tll~ 
lGthof. April. 1935. 

(a) and (6). The quiHlt,itiee p11l'ObMed and the priOllptJd are.given in t~e rupee coi...p 
aeootmtlof the FiDaDce and B.enmM.ADeouatiof the Government of India from 1915-1~ 
wU~SU·22 .. T ... ·'II'ete ao ~ aU. tile Iatter:yoar. . 

. (0) Ther8gwea\1iIIe 8tVeo ill ........ 1 r.poiteofthe Controller of ~ Curreooy ~ 
1~.~. ~ ..... no ...... that year. . : 

(d) Be. d. , ' I " >: 
(6) The Josa ~~ liP to~. pll933·84~ given i.u.~tNo. 9Uin ~ FjDanoe 

I nd ~ven~e'~cco~ttJ of the GPv~t of IndIA fo~ tbt.year .. The ___ a . . giV8ll'th~ 
niliYeOV!Il'ftaiiwatioDl since 1921.ts: -In theyear'll'p1'IOl' to .... tbeM"'. f.,urso a ...., 
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~ ~et pI'06t whioh CfoQDOt be eactI)' oal~~ •.. J m.y however state for tJu, informa. 
tiOn .of the HonOurable Ifember that out of theae profi~(4) the Gold Standard Ralerve of 
UOllillHon ... builtup,'C") 0 ....... mtuiOll pouiHIB were utiliHd for railway oonatruc'tiOll 
and (e) ooDaidera.ble amounte were alto on!dited totbe JeY8Duee of the Go.'fel'Dment oflndia: 

HARDWAR IMPROVEMENT ADVISORY CoIIJllTTU. 

TmI: HONOURAB'LB BIB MAURICE BRAYBHAY (Chief Commiseioner of 
RailwaY8): Sir, I lay on the table the im.()rmation promised in reply' to 
question No. 104 asked by the Honourable Rai Bahadur Lala Jagdish Prasad 
On the 20th September, 1935. . 

.;.1a} Y .. 
,/ ," · ....... t Indian Railway Administration report that. reprelt!ntation wa.e ft!Ceived 
.. d .' t .... that the Divisional Huperintendent. lIoRPodabad. WIo8 ubd to meet the 11 T '/Bardwar Union and a member of the Hardwar Improvement Adviaory Com • 
....... .. '4!ly, ~ d~U118 ~n the 8pot the proposals put forward. A report on the 
~ ... e diJ!euaaion )8 .... alted from the Divi8ioDal SUper1DteDdent, Hmad.bad. 

INDIAN COFFEE CESS BILL. 
, THE HONOURABLE MR. T. A. STEWART (Commerce Secretary): Sir, 

I move: 
, .. That the BiU to pIOvide for the cnation of .. fund for the F'!l0tion of the cultiva· 

ticJD, ma.mrlacture and aale of Iadian ooffee, as puaed by the Legialative A8IIembl)" be 
Ulkeo into cODBidention. " 

; . The obJeCt of this Bill, Sir, is to help the ooffee-growinginduetry to help 
... by the imposition of a light ce&8 the proceeds of which wiD constitute a 
fubd which will be administered by a representative conunittee for the benefit 
qf the coffee-growing industry. The principle of the Bill. Sir, is one which baa 
already been accepted by the Government of India and by the Legislature 
• regard to 1;e.a~ cotton and lac and it is entirely unnecessary for me to expound 
i5r defend th~t principle at this time. It is legitimate, however, to ask what 
the Justification is for applying this principle to the cue of coffee. The Justi-
fic.ation, Sir, is to be found in the fact that it is the coffee industry itself and the 
coftee-growing intereetB that have asked ·that the .ce88 be imposed. The coffee-
growing area of India lies in the BOuth within the J uriediction of the Govern-
ments of Madras, Coorg, Travancore, Cochin' ancl Mysore. All five Adminis-
trations have accepted the scheme. Some at them indeed have pressed upon 
the GoVernment of India its neeeaiitY.A canvaaof the coffee-growing in-
tereetB has shown that ofthe 163,000 acres under coffee in South India, intere&t8 
representing 130,000 have given active support to the BOheme and as little as 
3,000 acres have shown opposition. A large acreage in Madras gave no reply. 
That repreaented ma.inly Indian produoon who are not exporters and are 
naturally not inte~in the ceB8 BOheme. Tlle Government of Madraa, 
however, aesure us that inquiries by their Agricultural DepartmeDt have shown 
that the coffee-growe1'8as a whole in the Madru Preaid.encr ~ in favour of 
this BOheme. That, Sir, is the 1 ustification for the application' of thi8 principle 
to the coffee-growing industry. 

As ftI8&1'da the Bill itaelf, th~ is little to be sa.i'!l.' , To ,rae:. tnodem trade 
phrase, it • ,the 1935·moiel of the ot1ler Oeas~ •. l.woQld refer to ODe,pr 
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two points only. It will be noticed that the Bill does not apply to BUnDa. 
That. is in accordance with tbe desire of the Government of Burma who are 
to a very small extent only interested in the growth of coffee and ita export. 
The second point to which I would refer is that the cess which it is proposed 
to impose is a very light burden on the industry. On the present declared 
value of (>,xported (lOfiee the cess of Re. 1 per cwt. represllntfl something under 
two per cent. ail valorem. In the first instance it is not proposed to impose the 
maximum cess. The rate in the first instance will be eight anDaS per cwt., 
which represents something under one perXoent. ad valorem. 

Perhapi the most important clause of the Bill is clause 4, which determines 
the constitution of the Committee which will administer the fund, and it may 
be asked whether this is representative of all the interesta concerned. Well, 
Sir, if I may give my estimate of what will be the constitution of the Committee 
under cla.use 4. I would do so in this way. Of the five persons to be nominated 
to represent the Agricultural Departments of the administrations concerned 
it is almost certain that every one will be an Indian.. But we may &8SlUD8 
that one of them may be a European. Of the 11 persons representing the 
coffee-growing industry, the three repreSentatives of MyBore will again in all 
probability be Indians. I assume for the purpo868 of my calculation that the 
Government of Mysore may nominate one European. The two ~. to be 
nominated by the Local Governments of Madra8 and Coorg will he Indians. 
It is our intention to ask those administrations to nominate Indians who will be 
repre88lltative of the non-88BOCiated intereete. By non-associated interestB 
I mean those growers who are neither members of the United Planters Asso-
ciation of South India nor of the CotJee Growers .Association. We have every 
fe&llOn to believe that the nominees of the United Planters Association and 
of the Coffee Growers Association will be two Europeans and one Indian in 
each C88e. As regards the .persons representing trade interests to be nomi-
hated by the Governor General in Council, our anticipation is that in the first 
instance there will be. two Europeans aodone Indian. The representative 
tJf the Council of Agricultural Research will be either.a European or an 
Indian. The possibilities therefore are that of the 20 members of the Committee 
as Dl8.D.y as 14 may be Indians and sis: Europeall8. Our ea.timate is that at 
the worst there would be 12 Indians and eight Europeans. Now the area 
under coftee is divided between European and Indian interests roughly in the 
ratio of 40 . to 50, so that the representation repeats practically exactly. the 
actual distribution of the acreage between the two interests. We conslder 
therefore that this Committee will be as representative as it is possible to 
Ql&ke it. 

The other. claU8eB of the Bill repeat clauses which already exist in other 
C. Acta and they call for no further comment from me. 

To sum up, Sir, this Bill embodies a scheme which has b~en devise? ~y the 
ooftee industry for the benefit of the ooffee industry and it WIll be a~tered 
by that industry itself. For these rea.sons, Sir, I commend the Bill to the 
H01ll!e. 

Sit, I move. 
,. THE HoNOUBABLE lb. lilOBSAIN IMAM" (Bihar and~: Muham-
madan) : . Mr. Presjdent" I rise to. say So~:W ",0_ about the Blll before the 
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._[Mf.~lmaJa.J 
Ho11l8; lam .. geat admirer of the system of ,e«a, bec&uae itia. sywtem or .... 
help for the industry for which 'We impOse it, and &8 tnroh it baa our l5ympathiaJ. 
If I rise, Sir, I simply want the Honourable Commerce ~tary to enlighten U 
about certain points. Firstly, he said that the incidence of the ce88 would be 
about two per cent. on the ad valorem price. I want to know what would 'be 
ita effect-oD the Ottawa Pact 1 Will it not have some effect towards decreasing 
further our share in the coffee trade' B6l'.ause we already have oompetitioa 
from other parts of the British Empire. If they are also imposing a 0088 'our 
condition and their condition will be similar ; otherwise it might act &8 ~ da1llper. 

THE HONOUBABLE THE PRESIDENT: But the request has come frem the 
Wiulltry itself, &8 stated by the Honourable Mr. Stewart. 
_ -THE HONOURABLE MR. HOSSAIN IMAM: Sir, we qUite agree that the 

interests concerned themselves applied for it. I simply wanted to know 
whether there is inrormation 8.8 to other countries imposing a cess or not ? Then, 
8fr, iilthis cess there is one thing which distinguishes it from other ceS8e8, fot 
instance, the cotton cess, where the incidcnce of taxation is not only on foreigil 
buyers but also on the internal consumers. Here, perhaps, I am .correct in 
aMuming'there is no incidence of taxation on the internal consnmers 1 

THE 'HONOURABLE MR. T. A. STEWART: This is an export duty 
THE HONOURABLEMa. HOSSAIN IMAM: So I say. Therefore ihere" 

Bot that necessity for the presence of the peoples' representatives in thia patti .. 
colar Committee &8 there is in other cess committees. I should have liked, 
instead of giving representation to trade interests through nomination by the 
Govemor General, which after all i. overdoing the representation, because you 
t.ave. provided that the trade or industry, the growers, should be repJ'e8ented. iD 
the Committee and thetle seems no necessity for three' additional persons to 
lepresent trade interests-I should have liked to have had a representative of 
the :Madras Council and a representative each from the Central Legislatures, 
elected or nominated &8 the case might be, Then same .of our friends would 
have liked Labour to be represented on this Committee also, 80 that their 
iaterests may not suffer. The general framework of the Bill is admirable arul 
I have no objection to oiler. 

THE HONOUBABLE DIWAN BAHADUB G. NARAYANASW AMI CHET'l'Y 
(Madras: Non-Muhammadan): 'Sir, in rising to support this Motioll. I 8hou~a 
like to give a few facta to the House. In oroer to improve the sal~ of Sout;,h. 
Indian coffee both in India and 'abroad, the Government of India have ~ee~ 
moved. to introduce 8.8 early as possible an Indian Coffee Cess Bill, modelled on 
_Indian CottOn Cess Act, 1923. The Bill aeeksto serve a·dual purpose. The 
first is to impose a ooss on the export of cotlee which will form the nucleUs of a 
f~d w the purpose of propagjltnda poth in India andove~,the ixnprove-
Pumt of marketing. and agricultura.l and technological resea.rcb.. Theseccm4 
p~ose is to form a Committee to be called the" Indian Coffee O)~ Cotnt 
mittoo " which will be representative of the coffee-growers, trade interesUl~ a~ 
the Agricultural Departments of the Loca.l Governments concernep. It may 
later be found necessary to raise more money for this purpose froni c?ffee which 
is 'Sold 'in India, either· bymeaM of'aiceas em Ilidl8agelOr'Uy means M a. MSS on 
~oduction. This would be'a matter, -howe\1er, for the 'Local Governments aM 



.. 
Indmn '8ta;tea OOIt_Bed.The fiut' atiep to be taken is in form a statutory 
iody to represent the' ooft'ee interests and to raise funds by means of a 08. oa 
exporta. The proposals have gradually taken shape through diseUlSions bet~ 
-..,eD the Coorg ~nd the Mysore' Planters' Associations, the Ooft'ee Growers' 
Alssooiation Of South India, and the, Go~eramenta of MylO~,. MadrasandCoorg. 
The'8ummary shows thearea Meoffee tnthe Madras Presidency, Coorg and tM 
Indian States. It will be seen Rom the figUl'eS that 87,803 acres are in t1ae 
Indian States and 74,961 are in British India. The largest acreage is in tile 
.ysore 8ta~, while Coorg and the Madras Presidency have appromau,l, the 
-.me acreage. Oat of the total, acreage consulted, only approximately 3,000 ~ 
_ve voted against the scheme. Over 130,000 aores have voted in favour ~ 
tAle soheme and no replies ha.ve been received &om about 25,000 acres. Tm, 
latter figure would appear to be large, but most of the acreage represented 
by it is in the MadI'B8 Presidency and represents ahol1t 800 Indian owners, tht! 
vast majority of whom do not export their coffee out of India, and from whom 
iii is difficult to obtain replies to communicatiQns. It may be pointed out that 
more than half the ooffee grown in South India is Indian-owned; and practicaU,y 
aU the coffee grown by Europeans is with rupee eapital, there being only s.iz 
sterling (Joffee companies. 

Sir, on behalf of the planters of South India we welcome the Bill and I 
congratulate the Government on the early action they have taken and I heartHy 
support the Motion before the House. 

*THE HONOURABLE MR. P. N. SAPRU (United Provinces Southern: 
Non-Muhammadan): Sir, I agree with the principle that there should be a 
cess to help the industry, but there is just one observation that I should like to 
make. My Honourable friend Mr. Hossain Imam has already anticipated me. 
I should have liked some representation ofthe coffee workers on this Committee 
and I should have also liked the Central Legislature to 'be represented on the 
Coffee Cess Committee. Sir, I think it is a good principle that workers should 
be represented on these Committees. . 

With these remarks. Sir, I give my RUpport to the Bill. 
TIm HONOURABLE SIR DAVID DEV ADOSS (Nominated: Indian Chris-

tians): I have much pleasure in supporting the Motion. In the last ceBtury 
coffee was grown entirely in the south and in the seventies coffee was a ver, 
thriving industry in the Madras Presidency;, but owing to coffee disease which 
invaded the plantations in about 1876 or 1877. most of the coftee estates suffered 
and the European-owned e8tates became tea estates and most of the Indian-
mvned estates were either given up or did' not yield coffee. For the last few 
years, Sir, the industry has been showing signs of improvement. It is well 
Jmown that most of the pIa.n~tions Qr gardens, are in the Sbervaroys, Palnis, 
Ilyilore State. Cochin State and soD;leparts of TravancoreState. It has ~ 
w. for aOm~ time' that if this indU8try is properly organised it would certa.i.nW 
be avery thriving industry. No doubt there is keen competition with Bra.z¥. 
but South Indian.s are, if I lO4y say SQ, great oofiee ~ers and this measure 
w.iJ1 oertainly benefit the~, This Bill·would npt prejudicially afoot anybody; 
OIl the other hand a well oigaDi~ industry would08ft.&inly beneit the oo.uniiq! 
and I therefore have very great pleasure in supporting the rne&I!RJ1Ie. 
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" Tu HONOUlU.llLB MB. V. C. VELLINGffiI GOUNDER (M:ach:as:' NOJtio 
Muha!D1Jt8dan): Sir. I just want 80liIe information about the oonatitution of 
this Committee. Clause 4:(i) (ii) says that there will be eleven persons re~
tiDg the coffee-growing industry on the Committee; and (e) and (d) say ~~ 
three personS will be nominated by the United Planters Association of Southam 
India and three peraoD8 representing trade interests will be nominated. I 
want to know jf (e) and (d) will come as a separate category PI' as a part of the 
coffee-growing industry t 

THE HONOURABLE KHAN BABADUB NAWAB CluUDIU MUHAMMAD DIN 
(East Punjab: Muhammadan): Sir, this Bill is an attempt to improve aDd 
develop the oofree industry. Coftee-growe1'8 have themselves asked for this 
measme. It is likely to improve the marketing conditions. The money on 
propaganda will be spent by the coffee-growers themselves. If the attempt 
succeeds, the trade balance of India will improve and thoee engaged in the 
industry will certainly benefit. I support the Bill. 

THE HONOURABLE Ma. T. A. STEWART: Sir, may I endeavour to mab 
olear one or two points which are apparently not clear. The Honourable Mr. 
JIoMaiaImam has asked me to give 811 opinion &8 to the etlectof this cesa on the 
Ottawa preference now enjoyed by coftee. The Indian coftee-growers are. of 
.,mioa 1bt the present preference of a penny per pound is not sufficient, but .y realise tll&t unless they take the same measures as some of their COlll.peti-
tors, for example Kenya, they have not a very good case for going to IDa 
Majesty's Government to ask for an increased preference. With the example 
of Kenya before them,-Kenya has made very rapid· progress by means of 
propaganda in the United Kingdom market,-they themselves realise that 
until they take this step, endeavour to put their house in order and do What they 
can to promote their sales, they have no very strong case for asking for an 
increase of preference. Let me also explain what is meant by the three per-
IODS representing trade interests. It has been suggested that this provision 
overlaps the preceding one. These, however, are not coffee-growers. In the 
ooffee industry there are other interests: (a) exporting interests. (b) coftee-
curing interests, and (c) the internal distributor. The three persons represen-
Qag trade interests will represent those branches of the coffee indU8try. 

I am afraid I did not quite follow the Honourable Mr. Gounder'squestion 
regarding representation. If he will repeat it, I shall endeavour to reply. 

Tn HONOUJt.ABLE MR. V. C. VELLINGIRI GOUNDER: Sir, you have 
given in clause 4(2) eleven persons representing the coftee-growing induatry 
aad then in. (c) and (d) six persons nominated by the Planters' Aaaooiation and 
the Growers' Aasociation. I want to know whether the cofiee-growing industry 
mcJudes the A880ciations also , 

To HONOURABLE MR. T. A. STEWART: Yea. I think it is obvious 
from the wording of the clause that 11 persona are to represent the ooftee-
growing industry and these are made up by the varioU8 items (a), (6). (0) and 
(d). . 

THE HONOURABLB TBlIl PRESIDENT: Motion made : 
.. That the Bill to proYide far the cl'9ation of a faad for the promotion of the oulti .. 

t&on. mauulacture aDd We oflDdilD ooh, .. paMedby the l.egiIJative A ..... bIy ... t.ba 
into 00DIIidfll'atiGa." 

The Motion was adoptod. 
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Olausee 2, 3, 4, 0, 6, 7 and 8 were added to the Bill 
Clausee 9, 10,'11, 12 and 13 were added to ilie Bill: 
Claule 1 waa added to the Bill. 
The Title and Preamble were added to the Bill. 

THE HONOURABLE MR. T. A. STEWART: Sir, I move: 
.. That the Bill, as pulled by the Legislative AllBembly, be paBII6d." 

The Motion was adopted. 

.~ 

~BULPORE AND OHHATTISGARH DIVISIONS (DIVORCE PRO· 
CEEDINGS VALIDATION) BILL. 

THE HONOURABLE MR. G. H .. SPENCE (Government of India: 
Nominated Official): Sir, I move: 

. "That the Bi~1 to remove oortain doubts and to validate certain prooeediuga of the 
HIgh Court of .Judlcature at Allahabad, as p8fJ86d by the I.egislative A_mb]y be taken 
into collBidcration. .. ' 

This Bill, Sir, requires a certain amount of explanation but I shall endea-
vour to furnish the necessary explanation as briefly as possible. Under the 
~vant paragraph in ilie definition of High Court in section 3 of the Indian 
~lvorce Act the court vested with the jurisdiction of a High Court under that Act 
m respect of the Central Provinces is the High Court to whose original criminal 
jurisdiction a petitioner is for the time being subject or would be subject if he 
or she were a European British subject. Prior to the amendment of the Code 
of Criminal Procedure by Act XII of 1923, the Court of the Judicial Com.rnis-
sioner of the Central Provinces was not a High Court in reference to proceed-
ings against European British subjects, and original and appellate criminal 
jurisdiction over European British subjects in the Central Provinces was distri-
buted between the Bombay and Allahabad High Courts by a notification under 
section 8 of the Indian High Courts Act, 1865, corresponding with section 109 
of the Government of India Act, the Bombay High Court being vested with this 
jurisdiction in the Nagpur and Nerbudda Divisions and the Allahabad High 
Court in the Chhattisgarh and Jubbulpore Divisions. Thus up to the relevant 
date in 1923 the Allahabad High Court, being the Court to whose original 
oriminal jurisdiction a petitioner from ilie Chhattisgarh or Jubbulpore Division 
was for the time being subject or would have been subject if he or she were a 
Eur~pean British subject, was unquestionably the High Court in respect of 
these divisions for the purpOses of the Indian Divorce Act. By Act XII of 
1923, clause (j) of sub-section (1) of section 4 of the Code of Criminal Procedure 
was so amended as to cause the Court of the Judicial Commissioner of the 
Central Provinces to become a High Court in respect of European British Bub-
jects. The amending Act came into. force on the l$t September, 1923 ~nd on the 
aame date the. notification vesting in the Bombay and Allaha~&;d HIgh .Co~ 
original and appellate criminal jurisdiction over European BrItIsh subJects m 
the Central Provinces 'WaS oanceQed. It follows that from the 1st S~~tember, 
1923 the Allahabad High Court ceased to be, and the Court of the Judicl&l ~
missioner of the Central Provinces became, the High Oourt to whose orIgIDAI 
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br!~~l juriadi~n a~titioner. from' the, ~ttispr~ or:J~bbulpoft 
DiVl810n was subJect or would have been subJect It he or She had been a 
European Rritish subject, with the result. that if regard i, ,had only to the 
relevant provision of the I.tdian Div~roe Act there ~-, QO doubt that the 
Allahabad High Court ceased from that day to be, and the Court of the 
Judicial Commissioner of the Ceatral Provinces became from that day, the 
Court vested w~ the jurisdiction of a High Court under the Indian Divorce 
Act in respect of the relevant divisions of the Central Provinces. In the case 
of the divisions where European British subjects were formerly suhject to the 
jurisdiction of the Bombay High Court, subsequent practice has proceeded on this 
basis, that is to say, the Court of the Judicial Commissioner of the Central Pro-
~ has from the 1st September, 1923 exercised, and _ the &mbay HiP 
Court has from that datece&sed to exercise, the relev811t jurisdiction. In the 
case, howevel', of the divisions fonnerly subject to the jurisdiction of the 
Allahabad High Court, the contrary position has prevailed, that is to say, the 
Allahabad High Court has when moved to do 80 continued to exercise the 
jurisdiction of a High Co1U't under the Divorce Act in respect of the two divL'Iions 
in question. ItII exercise of that juriadiction appears never to have been 
challf'nged and there has therefore been no judieial examination of the question 
whet.her or not it in fact po88E'.88e8 that jurHldiction. In the COUl'fJe, however, 
-of the OOrTP8pondenee preliminary to the· introduction of this Bill the Go,·~ 
ftnm~nt of India have been madt! 8wue that the learned judges of the Allahabad 
H!lZh Com. take the view tl.at notwithstanding the admittedly va.lid removal 
from the Allahabad ~h Court of eriminal jurisdiction over European British 
Mlbject8 in the Mevant divisions, and notwithstanding the ostensible consequen. 
t'IeII of the definition of High Court in the Indian Divorce Act the Allahabad 
'Higb Court cont.inuC8 to he vested with jurisdiction under that Act in· reapem 
of the two divisions in question under the operation of sub-section (1) of sectioa 
106 of the Govenurient fA India Act, whereby the scveml High Courts have all 
-nch jurisdiction IJtJ Was veSted in them .. at the commencement of thiR Act " J 

that L" t() 'MY, at 8 time when the Allahabad High Court was vested with the 
releftnt divOlOO jurisdiction in the circumstances which I have already ex-
Jllained, The Atlahabad H~h Court being of thiB opinion a doobt as to 
tle ~Ol'TeCt pMition has arisen and ill'is neoe8liary for the wgislature 1n reaolv.e 
that doubt. OJaUII8 2 of the Bill effecUI this object by declaring that the re-
k!v.ntjmisdictionhas from the relevant date veMed and ahall Clontinue here-
·after 00 vest in t!16 Conrt of the Judicial Commissioner of the Central· Provinces. 
This declaratioll exhibits the jurisdiction exercised af~ the releva.nt date by 
'the Allahabad High Court 8.8 inva.ltdIy nerciiled and it consequently 
beeomee necessary to V'alida.te the jurisdiction exercised by that Court. 
'nis is dose by olauee 8. 

Sir, I. move. 
: • TilE HONOUB.AJlLE RAl BAHADUR' L.u.A JAGD,IS}l PJ{ASAD (United 
~vill("..ea Northl~~: N~Q.·MJlbammadan )::. ,SO: •. itjs not qujte~lear to m,e 
;~ .the speech of the Honourable Mr.,~i~ ~, why th!lAil~abad:wp 
.~. ~ntinues to exezcise this iurie<\iptior:l..~ r~~to£ .. these clivisi.QIis if t. 
~b~lIigb ~urt bas q~ t.o ,e:I(t1r~thia jur~ctioQ. ~diD,g ~ ~~ 
,--- -· .. c·- _. _ .. -----. w~-~ '~ehe 1NII01W&hlethmM.: ' , 
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Acts 1 Whother it was by mistake or oversight or for some other reallOD.~ I 
hope the HonOUrable Mr. Spence~will clear this point. , 

"'TaB HONOURABLE RAI BAJUDUll WA MATHURA PRASAD 
MiHROTRA (United Provinces Central: Non-M:uham~): Sir, I ha~e 118 

quarrfll with the objects and re&solUI of th~Bill wbich ~B with Oul approv.l 
to remove certain doubts about the jurisdiction of the Allahabad High Court 
under the Inclian Divorce Act within the J ubbulpore and Chhattisgarh Divh 
10DS of the Central Provincei and to validate all proceedings held there from 
1st September, 1923 to tbe present time. That is the chief object of bring~ 
this Bill before this House. But, Sir. what I would like to bring to the notice of 
the Govemmentis that the administration of .the Allahabad High Court is not 
very satisfactory. 

THE HONOURABLE MR. G. H. SPENCE: Sir, is the HoneurabJe Membe't 
in order? 

THE HONOtYRABLE THE PRESIDENT: I was just waiting to see what 
he was going t.o say. . 

THE HONOURABLE R,\I BAHADUR LALA MATHURA PRASAD 
MEHROTRA: Sir, if the Honourable Member will let me develop my point, 
he will see that I am giving my grounds fOr opposing this Bill. Therefore, 
Sir, as their administration is not satisfactory, I wish to bring to the notice of 
thp. Government that they mUl!t improve their administration. 

THE HONOURABLE 'THE PRESIDENT: It is not necessary for you to 
male any reftections on the administration of the Allahabad High COurt in 
connect.ion with this measure. 

THE HONOURABLlt: RAJ BAHADUR LALA MATHURA PRASAD 
MEHROTRA; Sir, one very recent occurrence which happened ihere is 
this. They passed one judgment against-- . 

THE HONOURABLE MR. G. H. SPENCE: On a point of order, Sir. 
THE HI lNOURA JJLE SIR DAVIDDEV ADOBS (Nominated: Indian Chris-

tians): J do not think we can discuss-
THE HONOURABLE THE PRESIDENT: Order, order. I cannot allow 

the Honourable Member to go into extraneous subjects and 
11 A. M. velltilaoo his grievances on other points which have nothing 

to do with this .Bill. . He is not t'ntitled to take the Gppor-
tunity on this Bill to ventilate those grievances. . 

THE HONOURABLE SIR DAVID DE V ADOSS : May I be pemlit.ted to 
say, Rir, t.hat we cannot call into queSt.lon the cond1lct of ally ~igh Court:. 
We have nO power at alhmd I certainl~', Sil, would'strongly obJect to any 
remark. being passed agaibst any judge or any High Court. 

THE HONOURABJ.E THE PRESIDENT: I quite agree with you. 
Tn HONOURABLE MR. G. H. SPE~~: Sir, I am sorry that I did not 

m·ake the position' clear with reference to the point ~~~ed ~y th~ Bonourabl~ 
Member opposite. I;hoped that I 'had. the POSItIon UithlS. When t~ 
G.ntral Provihces' Gov$1im'e1it originally wrote to the Government ef ~ 

. . ,. . . .' .... 
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explaining the pOsition they expressed the v1ew t~t the·jurisdictioU:'exeroised 
einoe the relevant date by the Allahabad High Court had been invalidly exer-
bisecl. The Gdv~rnmeDt of India agreed with the Central·· Provinces Govern-
ment and at that fJta@e they envi_ged all that was ne(:eBS&ry as being a Bill 
to validate a jurisdiction admittedly invalidly exercised. Subsequently they 
became aware that the learned Judges of the Allahabad High Court were of· the 
opinion that they poeeessed the jurisdiction which they had exercised-and had 
validly exercised it-under the operation of sub-section (1) of section 106 ofth.e 
Government of India AMi which provides thatthe High CourtB Bhall have.all 
jurisdiction vested in them at the commencement of the Act. At the commence-
ment of the Act, the Allahabad High Court was, in the circumstanceS which 1 
have explained, vested with this divorce jurisdiction 88 the concomitant of their 
criminal jurisdicti9nover European British subjects. The Allahabad High 
Court agree that they have validly ceased to P08seSS the criminal juriBdiction 
over European BritishBubjeetsa8 the result of the C&Jlcellation of the notifica-
tion from which their jurisdiction W88 derived but they take the view that 
Bub-section (1) of seetion 106 of the Government of India Act operates to cause 
the divorce jurisdiction to cease to be dependent on the criminal jurisdiction 
over European British subjects and to cause the divorce jurisdiction to remain 
with them unless and until it is expressly removed. I trust that I have made 
myself clear, Sir. (Applau~.) 

THE HONOURABLE THE PRESIDENT: Motion made: 
" That the Bill to remove oert&in doubts and to validate oerte.iD prooeedi.- of ~ 

High Court of Judicature at Allahabad. &8 paaeed by the Legillative Assembly, be takeD 
iDta OODsideration." 

The Question is : 
.. That that Motion be adopted." 
The Motion was adopted. 
Clauses 2 and 8 were added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 
To HONOURABLE Ma. G. H. SPENCE: Sir, I move: 

''That the Bill, as p!IIII8Cl by the Legillative Aslembly. be p88IfICl." 
The Motion was adopted. 

BALLOT FOR THE ELECTION OF ONE NON-OFFlCIAL MEMBER TO 
THE STANDING ADVISORY OOMMITTEE FOR THE INDIAN 
POSTS AND TELEGRAPHS DEP .A.RTMENT. 
TaE HONOtJ"RABLE THE PRESIDENT: The Council will now proceed to 

elect one Member to serve on the Standing Advi'30ry Committee for the Inm-a 
Posts and Telegraphs Department. There are two candidates for One vaoanOYM 
VotiDg papers will be handed round and I ask Honourable Members to vote b.y 
striking out the name of the Member for whom they do not wish 00 vote. 

(The ballot was then taken.) 
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BALLOT FOR THE ELECTION OF ONE NON-OFFICIAL MEMBER'TO 
THE CENTRAL ADVISORY BOARD OF EDUCATION. 

TIm HONOOBABLE THE PRESIDENT: Honourable Members will DoW' 
proceed to elect one Member to serve on the Central Advisory Board of Educa-
tion in India. In this connection, I have to inform the Council that the Honour-
able Mr. Hossain Imam has since withdrawn hie candidature. There remain 
two candidates, the Honourable Sir Ramunni Menon and the Honourable Mr. P. 
N. Sapm, for ontl vacancy. Voting papers will be handed round and I ask 
·Honourable Members to vote by striking out the name of the Member for whom 
they do not wish to vote. 

(The ballot was then taken.) 

&lSULT OF THE ELECTION TO .THE STANDING ADVISORY COM-
r-UTTEE FOR THE INDIAN POSTS AND TELEGRAPHS DEPART-
MENT. 
TH1i: HONOUBABLE THE PRESIDENT: I have now to announce that as 

the result of the ballot for one Member to serve on the Standing Advisory C0m:-
mittee for the Indian Posts and Telegraphs Department, for the Honourable 
Rai Bahadur Lala Mathura Prasad Mehrotra 12 votes were cast, and for the 
Honourable Srijut Heramba Prasad Barua 30 votes were cast. I have there-
fore to declare the Honourable Mr. Barua to be elected. 

RESULT OF THE ELECTION TO THE CENTRAL ADVISORY BOARD OF' 
EDUCATION. 

THE HONOURABLE THE PRESIDENT: I have now to announce the 
result of the ballot for one Mtlmber to serve on the Central Advisory Board of 
Education constituted by thtl Government of India. For the Honourable 
Diwan Bahadur Sir Ramunni Menon 32 votes were cast. For the Honourable 
.Mr. P. N. Saprn 13 votes were cast. I have therefore to declare that the 
Honourable Sir Ramunni Menon has been duly elected. 

FAREWELL ADDRESS TO HIS EXCELLENCY THE COMMANDER-IN· 
CHIEF. 

THE HONOtnUBLE THE PRESIDENT: Your Excellency, as this is the 
last occasion when Your Excellency will be present in this Council and when 
we ahall have the pleasure of meeting you, I propose now on behalf of the Ho~our
able Members of this Council and myself to pay Your Excellency a tribu~ 
of our appreciation for the remarkable services you have renderl'-d to Jndia 
during the five years of your term of office. (Applause.) 

Your Excellency came out to India five years ago with a brilliant record ?f 
service rendered to His MaJesty's Government both on the battlefield and ~n 
the field of administration. During the time that Your Excellency has been m 
this country, from your various acts, deeds and speeches we ha va come to re-
cognise Your Excellency not only 8S a great soldier but as an experienced states-
man. (Applause.) As there is very little time at my disposal I shall not refer 
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to Your Exooilenoy's aervices oU'l:8ide the bometa of India, bUt I Mn say that in 
1Mia' and on the Frontier the aervioea Your Exeellencyhu .nd61ed ~ the 
lut "five years C&I1Ilot possibly be. excelled. '(Appla1Ule.)· lIM, E.uellency tl8e 
Viceroy when. he addreaed both the HOUMa of the Legillature the.otherday' 
IVery rightly, said that your tenn of oftice as CODWl8illder-a-Chief·. been one 
·()f t1te moat eventfal within living memory for tAe Army in India, and I ltMure 
,YOU this Council and the public ,at large have endorsed thia view. On yollr 
arrival in tbia eoUJltry you' were OODfronted with a aituation on' the Froatier 
which many of your predee-essors similarly had to OODfroat. But Y our &ce~ 
leney discerned in time what was the right step to take al;ld what was the pro· 
per policy to adopt. Your Excellency laid down the policy to follow, a policy 
·Qfrapid development of roads to the Frontier. On account ofthiswise policy-
~very one is aw~ of the civilizing inftuence ohoads--you haVe met with g!e8it 
success and with the minimum of t"xpenditure succeeded in reducing hostile 
tribes to submission and in bringing about peaceful conditions on the Frontier. 
You were also confronted with iiltafeJenCe with the relief to Ohitral in 1932 and 
193. and it was the discerning action which you immediately took whichsecuncl 
the safe paseage ofreliefs to Chitral ; alao when tBe1l8 was a risiDg in Klwst DaK 
Afghanistan Your Excellency took the situation in hand in time and rendered 
useful services. It is needless to say that during Your Excellency'. time the 
Frontier has to a great extent been tranquillised and the judkious and wise stepe 
which Your Excellency time after time haa taken, as I said, '\\ith as little expendi. 
ture as p088iLI(. has result l.>d in the establishment of peace at the Frontier and, I 
am hopeful that for many years to come we shall have no serious trouble there. 
In India Your Excellency was confronted witll some troubles, but on the whole 
they were not of very c~nsiderable or seriously aggressive nature. The · ... ebel· 
lion in Burma: which took place 80me time ago is known tn all Honourable 
lfembors and Your EX(l(>Uency suppressed that rebeIlionwith a promptitud& 
and 8kill which deilervesthe admiration of all and the restoration of, peace 
was recognised by the Bunna Government a8 the result of your far-sighteil 
policy. It was your miefdrtune to send troops to Be.Jt,o 8uppreB8·UJrroriallll. 
there and I need not say that, t.hough lOany things still remain a secret, it was 
,your prompt action and your .\\:iac policy and t.he methods adopted by Your 
Excell"ncy that conduced to the peace of Bengal You had again to send ttooptl 
'to Bombay, Karachi, Cawnporc, I..ahore, and other places, to quell internal 
communal riots and disturbances, and I may say that the instructions which 
you bad given to your officers to deal witb the difficult and delicate situations ill 
these places ,,·ith grea.t tact has re!l1llted in less 101'8 of life and in 'quel~ the 
rebellion and in restoring peace in t,besp various places. 

On the political and 6naneial side of the Army Administratio~ your 8!n'~ 
'Vices have been equally conspicuous.. I cannot go int~ the various detaiL! and 
-the va.rious army reromls which you have introduced, but J s:hall J;efe.r to two Q~ 
1;hree impol'tant Jloints and the lat~e extension of the eJiperjment of Indian~,,:" 
tion. It'bs due to your efforts thai all the branches oltlie arr:ny were;th:ro",* 
oOJMIXI: to Indians, includ~ the artillery and. engineering brlWlches. ,,(AppJa~,..~ 
J;t was due to your efforts, Sir, that double the numhez of inf~trl. ~d cav:~ry 
l1niu are being Indianized. You also, Sir~ opened the Indian Mihtary Academy 
for the tra.ining of yo~ officers. (Applause.) It must be also acknowledged 
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that the inauguration of a purely Indian Air Force and the conversion 
of the Royal IndiaaMarine into tae Royal. Indian Navy are due to your syJ'llto 
JMhetioinjtia,tive. The speech which Your Excellency made the other day in 
Nllpo.Dae to the Resolution of the Honourable Mr. Kalikar is ,still ringing in our 
ears. It showed with what earnestness, stmpathy and sincerity Your Excel-
lency has striven towards Indianization of the army and specially of commis-
sioned officers. It was an awakening to many of us to heal' from Your Excel-
lency's mouth tha.t the right class of men, sons of zemindars and landholders 
and leaders, were not inspired to come forward as a class and take ad vantage of 
the opportunities that have been offertld to them. It was with BOme measUre 
of disappointment that the Council however heard that out of the 60 cadet-
ships which had to be filled every year, you rarely get more men than the actual 
number of prescribed vacancies. It was with some sorrow that we also heard, 
that the richer class of people in this country have regarded that the army is: 
not a suitable avenue of employment for their sons, but I hope that the speech 
whieh yon made that day and which has been broadClisted all over India 
win cause an awakening among the people of this country and that your 
efforts, the admirable efforts which Your Excenency has made, towards. 
lndiani1.ation will in course of time be materialised and when you have retired; 
you will have the satisfaction at later date to hear that the scheme which; 
you started in this country under great difficulties has at last fructified 
ahd that Indians in large numbers are coming forward to take advantage and 
benefit of the new services. (Applause.) 

But, Sir, the greatest service which you have rendered to India-and I 
may say the altogether monumental service for which Your Excellency will 
be ever remembered with gratitude in this country-is the reduction which 
you have made in the military expenditure of this country. (Applause.) In 
1930 when Your Excellency took charge of your exalted office in this country, 
the military expenditure was Re. 55 crores a year. The Inchcape Committee 
had previous to that p&8sed its verdict and had recommended that the military 
expenditure should he gradually decreased and brought to the ultimate 
figure of Rs. 50 crores. In this Council a.nd in the other House there have 
been many debates at budget time on this very important question and the 
Inchcape Committee's recommendation was totally repelled from official 
q.uarters and also by Your Excellency's predecessor that the prophecy made 
by the Inchcape, Committee would never be realised. But Your ExceUency 
tackled the situation with great insight, with great sympathy and with great 
skill and you have brought down military expenditure in the current year 
~ Rs. 45 crores (Applause), Rs. 10 crores le88 than when Your Excellency 
joined your office and Rs. 5 croresle88 than that recommended by the Inchcape 
Committee. This, Your Excellency, is a monument to your efforts. Of 
course, Yow: Excellency is aware that these Rs. 10cI'()res include the £~i 
millioDBwhichYour Excellency by your personal e~orts has succeeded m 
~curing from His Majesty's Government as annual payment towards ~he 
defen,ce of India.. And I may assure the Council that ,this enormous l'f'.ductlOn 
JiIijJ Ilot been eftected at 'the Sacrillce of efficiencY,&8 His Exr..ellency has been 
careful to preServe the neCessary equilibrium. The appojntment of the C~pi
tBtionTribuna.l and the reeuItthat has followed would nOt'bave been 10 glonous 
but for Your Excellenoy's deep sympathy, and for Your Excellency \TaJiantJy 
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fighting the c&ue of Iadia. We feel that thie result would- n()t have taken 
place but for ~e gleat in1luence Your Excellency exercised over the" Home 
administration and the success with which India's cause W&8 placed before 
the Capitation Tribunal. 

Sir, this is all that, within the short time at my disposal. I can refer to of 
the work which you have done for India, but let me not forget to point out the 
great work you have done in this CoWlcil. Many of J;Dy cpl1~ues oftell had 
di:IIerences 'With you on questions of principle but I am ~ure they all realiaed 
your wide experience and great knowledge of military science and finance. 
and though theN were thele dilerences of opinion sometimes between Honour-
able Members and Your Excellency due weight and consideration has always 
been given by you to the Opposition., You have impressed this Council with 
your great:ftuency ofspeeoh and sedate eloquence. which I may say, without dis-
paragement to my other colleagues, has been r8,l'ely shown in this Council. You 
have proved youraelf a great debater and a tactful opponent, and though as a 
matter of fact your military career in this country will come to an end in a 
few months, we know that theze is st;ill in store many opportunities f{>r you 
to serve your motherland and His Majesty's Government. We can do nothing 
more DO*' but wish Your Excellency a respectful and affectionate farewell. 
I am sure that whenever or wherever you may be or employed, you will still 
carry a soft corner in your heart for this country and we sincerely wish you 
in the evening of your life the best of health and all manner of happiness. 
(Applause.) 

HIS EXCELLENCY THE COMMANDER~IN-CHIEF: .1 would like you, 
Sir, to beijeve, and I would like all my Honourable colleagues in this Council 
to believe. how very deeply I apprecia.te the kind words you, Sir, have seen 
fit to use in alluding to my impending departure. For five years now as 
Commander-in-Chief J' have had to pretend that in addition to being a Com-
mander-in-Chief I was also a politician! I am afraid it has deceived very few-
especially of my collt>.a,gues opposite! I am afraid, Sir, that the military jack-
boot has always been more in evidence in my case than the portfolio of • 
minister, and I am afraid that I may on occasion ha\?e used, when 1 have 
been speaking in this House, ratht>r abrupt terms, which tome more naturally 
from the mouth of a soldier than the more polished periods we so often hear 
from the profe88ional politicians in the House. But if that is the case, Bir,--
and J fear it is the case,-I do owe you, Sir, and my' Honotira.ble collfO.agues 
a deep debt of gratitude for all the kindness and courtesj;which y()U have 
extended to me while I have been a Member of this House, and eSpecially fot 
the fair hearing that you have always given me when I felt that it was nece&8al'Y 
to give JDY views on matters of defence. And I like to think, Sir. that.you and 
this House have extended that courtesy and kindne88 to me because you have 
known that, whenever I have found it necessary to speak on military sabje~. 
everything t have said on those occasions has been dictated by'the deep interest 
I take in the Army in India and the deep Concern I have for that army which 
holds now ,and' always will hold sO gr6llot a place in my heart., (Applause.) 

. . :' " ' ; ~ 

I sha.ll go now. Sir, to my bome in· England after 46, ~ qf military 
~, 17 of the happiest of which hlil been spent inI-Ua •. l sballrg() t~ 
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with a deep sense of gratitude to India for what I have learned there and for 
the many friends I have made, some of whom at least, I hope, are in this House, 
and especially for what I have learned and the friends I have made in the last 
Be ven years, which have been the most interesting of all my career. And from 
my retirement I shall watch with absorbed interest and sympathy the further 
progress of India,-all the more because these last seven years have, I hope, 
given me an insight into the feelings and aspirations of India which I could 
not possibly have had unless I held an official position in her GovemDlE'nt. 
N ow, Sir, as India moves forward inevitably to her place as a great and 
honoured partner in the Commonwealth of Nations on the British Empire, 
more and more depends on men like yourselves, on men of understanding and 
consequence. May I, Sir, wish you all in that capacity God-speed and wise 
jud gment in the high and important tasks which lie before you 1 

Sir, I thank you. (Applause.) 

The Council then adjourned n·ne die. 

1)(,~783-12-10.S6-GJ ffi 
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